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CEN TRAL AOMINISTRATI VE TRIBUIN AL P RINCIPAL BNCH

0, aoNo.1366/95
New Delhi : Dated this the WAL day of December,’995%

HON 'BLE MR, SeRe-ADIGE, ICE CHAI AN (A) »
HON *BLE MRe KULDIP, SINGH MEMBER )

D .WN.)Neglu Kaul, %:
\jo shri arun Kaul,
’/o 125-8/1, Mayur Wihar, Phase-I, :
1 hi~-110091

working as
pec ialist Gr,I1 of the non=-teaching

sub-cadre of theCentrzl Health Scheme
and was posted to the School Health Schem s,

Go vt of NCT of Dalhi’

Kark 2 rcdooma
’)Glhif ! o...owpliCBHto

( By adwecates Shri SeSe-Tewari )

e rsus

1, lhion of India,
through Sacretary {Health),
Ministy of Health and Family welfare,

Nimman Bhauwan,
Ne@ Delhi,

2. Under Secretary,
Ministry of Health & Faily elfare,

Miman 3hawan,
Newy Delhie

3 .The Qirector of Hesalth Services,
Delhi ndninistration,( Now Gowvt, of NCTof Delhi),

Sarzswati Bhawan, E=3lock,
Connought Place,
New 'hlhl.

4 Chief Madical Officer,Incharge
School Health Scheme,
Sovte of NCTof Dglhi.’
Kark arfooma Haalth Centre Building,
Nal hi =00 92,

S5¢ Or. P +Wtnaswamy,
Commissioner fro DJepartmental thquiries,
Central Vigilance Commission,
3lock 10, Jamnagar House,
akbap Fbad,
Neu Delhi ®tees s "'bspon dd"ts.

(By Adwcates Shri VSR Krishna for WI
shri anil Singhal proxy counsel

for shrpi Anoop Bagai )
T
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0 RDER
HON *3LE MR, Se 2ADIGE, VICE cHAT FaN(a).

poplicant impugns respon jents' order
dated 47495 (mnaxura-a) and <~eks a declaration

that =he ceasad to be a Gowt. employee We2efe

26, 4,95 with consequential benefits.
2, He=rd both =idese.

3 Marely because spplicant submitted a letter
Aataed 26, 4, 95 (mnexure-t) tendering her resionation
with immadiats effect does not mean that she ca-=ad
to be 2 Govt, employee with effect from that dstse
That resignation letter had to bs acrepted by the
competent authority, and if in view of the fact
that she was facing departmental procesdings for a
major penalty vide OM dated 13.1,95 {(nexure=R1)
respondents hawe not ac-epted her resignation, it

cannot be said that they have acted illegally or

arbitrarily , so 2s to warrant judicial interf2rence.

4 Shri S.SeTewari has rzlied won the Hon'ble
SupTeme Qurt's ruling in AIR 1987 sC 1293 Sitaram

Vs, mjibhai, That caee is clearly distinguishable on
facts f rom the present one and hence it des not

avail the applicent,

% The O0p is di-misseds NO costs,

Kosre A el 2

(KUuL"Ip SINGH ) ( SeRenDIGE
MmB<R(I) VICE cHaI R aN(a).
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